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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCIH, KOLIKATA

ORIGINAL APPLICATION NO. 167/2023

IN THE MATTER OF —

SRIKANT KUMAR PAKAL AND OTHERS
.. APPLICANTS

VIERSUS
STATE OIF ODISHA AND OTHERS
. RESPONDENTS
INDIX
Sl | Annexur Description Page
No cs No
l COPY OF THE CONTER AFFIDAVIT | - 7
2 A/13 A copy ol the agreement dated 25.10.2022
SERIES along with the Letter of Acceptance dated \O-QF
01.06.2022
3 B/13 A copy of the notification dated 28/03/2020 I8 -33
e o bearipng no. S.0. 1774 dlorz:) wrh)
nolifitation At s7jol, 27 ¢ ¢—0a/ n:)[
SAMBALPUR BY THIE RESPONDENT NO. 13 THHROUGII
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

O WL
t:T:‘%ﬁu

ORIGINAL APPLICATION NO. 167/2023

IN THE MATTER OF —

SRIKANT KUMAR PAKAL AND OTHERS
... APPLICANTS
VERSUS
STATE OF ODISHA AND OTHERS
.. RESPONDENTS

COUNTER AFFIDAVIT FILED ON BEHALF OF THE
RESPONDENT NO.13

RPVT.LTD,

—

I, Bipin Agrawal, aged about-62 years, S/o- Late Hariram
Agrawal, Resident of At- Plot No. 1104/2707, Bangalipra,

Managing Director

(%]

Badabazar, Sambalpur-768006 being the Proprietor of Shanti

Construction Pvt Ltd, do solemnly affirm and state as follows-

SHANTI CONSTRUCTICN SAKBALP

1. That the present application as filed by the Applicant is not
maintainable either in the eyes of law as well as in fact.

2. That the Original Application preferred by the Applicant
challenging the illegal lifting of morrum and ordinary earth
from village Mania, Uchhapada under Tahasil Tangi-
Choudwar, District- Cuttack without having Environment
Clearance and also it is further alleged by the applicant
that, there has been illegal mining and cutting down of

trees from the revenue forest land but action has been

W

PRADIPTA KUMAR MOHANTY
Notary, Cuttack Toewn
Regd.No-ON-04/1995
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taken by the state administration. Such complain is
absolutely false, bascless and has got nothing to do with
the work order reccived by the present answering
respondent.

That at the outset it is submitted that, the work order which
has been awarded by the East Coast Railway to the present
answering respondent vide Letter of Acceptance dated
01.06.2022 does not include any such work which requires
morrum or requires cutting down of trees in any manner

whatsocver.

. That the agreement after the Letter of Acceptance The East

Coast Railway (Respondent No.8) entered into an
agreement with the present answering respondent vide
agreement dated 25.10.2022. As per the work order and
agreement are concerned, the only work which requires or
which involves earth work in cutting and filling is
mentioned is at Item No.l mentioned in the schedule of the
agreement. The schedule A which talks about execution of
earth work in cutting and filling which can be verified
from the agreement itself, does not involve any
requirement of morrum in any manner whatsocver. A copy
of the agreement dated 25.10.2022 along with the Letter of
Acceptance dated 01.06.2022 arc annexed herewith as

ANNEXURE-A/I3SERIES.

That in reply to Para 3,4 and 5 it is submitted that, the

allecgation that, the illegal morum mining is absolutely
false it is because, in the entire work order there is no
scope of work or involvement of morum in any manner

PHADIFTA KUMAR MUHANTY
Motary, Cuttaclk Town
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whatsoever. So far as the revenue forest land is concerned,
the issuance of the work order there has been no
environment clearance received. Therefore, the answering
respondent never started working in the concerned area.
Hence, all the allegations are premature and absolutely
false. The question of revenue forest doesn’t arise , it is
because the work assigned to the answering respondent is
no way connected nor adjacent to the reserve forest. The
answering respondent doesn’t require to make any activity
in the reserve forest and there is no reserve forest involved
either in the project area nor in its vicinity in any manner
whatsoever.
That in reply to Para 6 it is most humbly submitted that,
the allegation that the present answering respondent has
been working since last three years and continuously
extracting soil earth from the villages namely Mania
Ucchapada and other villages illegally in connivance with
the local officers is absolutely false it is because, although
the present answering respondent has been working since
few years, but no amount of earth/soil has been excavated
illegally from those villages or nearby places in a manner
which would be prejudicial to the direction of this Hon’ble
tribunal in so far as extraction of soil and morum is
concerned affecting the environment. Thus, the applicant is

to be put to strict proof of the same.

So far as the allegations of mining plan and minor minerals

are concerned it is humbly submitted that, considering the

Motary, Cuttack Town
Regd.!\!o—()r'!—af%/w‘as
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naturc  of the work and work order issued by the
Respondent No, 8 in favour of the present answering
respondent, in view of the notification dated 28/03/2020
bearing no. S.0.1224 the requirement of environment
clearance certificate in so far as the present work order. the
work assigned o answering respondent is coming within
the scope of work the appendix -IX sl no. 6 of the said
notification i.c. “Lxtraction or sourcing or borrowing of
ordinary carth for the lincar projects such as roads,
pipelines, cte.” Therefore, the above work is exempted

from environment clearance. A copy of the notification is

annexed herewith as ANNI’IXURI‘Z-B/L‘&.&LO% WHJ’\ notfiakion

doted 01fo1 /21 and 05)02]21.

That in reply to the Para 8 it is humbly submitted that, the
allegation of mining on forest land without having prior
approval under Forest Conservation Act 1980 is
completely false because, as per the work order there is no
question of work on the forest land in any manner
whatsoever. Therefore, there is no need to obtain prior
approval from the concerned department.

That in reply to Para 9 it is submitted that, all the
allegations made by the applicant are not only false but
also frivolous and the applicant may provide strict proof of
the same. So far as the further allegations it is also
submitted that, the present answering defendant has
followed all the norms of the agreement which were

prescribed/specificed by the authority.

E\
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Notary, Cuttack Towq
PF:QO,F'J(J-OT‘}-U‘U1995

EYTLTO,

IQ

ren
Managing Directos

kt. >

QyuaaLp

\S'ﬁ\.‘;{i

0

SNANTI



226

9. That in reply to Para 10 it is submitted that, the allegation
of cutting laterite stone, lifting morum from the forest land
and lifting sand out of identified area illegally are false it is
because, the present answering defendant never ever done
any work illegally in any manner whatsoever.

10. That in reply to Para 11 it is submitted that, the allegation
of illegal lifting of morum in numbers of thousand
truckloads is completely false as because there is no need
of lifting of morum so far as the work order is concerned.
Hence, the allegation of lifting of huge amounts of morum
is baseless.

11. That in para 13, 14 and 15 it’s humbly submitted that in

receipt of the Tehsildar with regard to royalty is in

connection to the work of the respondent 13 during the

]

%
b
(]
=

year 2020 at this juncture the said work is not being carried

"~
-

out by respondent no 13 and the present work is a fresh

work as per the agreement dated 25" October 2022

&0#0TI GONSTRYU

therefore such receipt has got no relevance in so far as the
present case and answering respondent is concerned.
Further the allegation that the Morram that the mineral
cannot be lifted from Khata no. 532, 529, 530 is concerned
it is humbly submitted that the answering respondent has
never lifted any material from above mentioned khata
number. The private persons have requested the present
answering respondent to extract earth from their land as
the level of their land were high and, in that regard, both

have executed an agreement to that effect.

alll

PRADIPTA KUMAR MOHANTY
Notary, Cuttack Town
Read.No-ON-04/12935
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12. That in reply to para 16 it is humbly submitted that the
allegations made against the answering respondent is false
and the specific plots and areas allegedly from where from
where the morrum and sands are being lifted are not within
the working area of the answering respondent therefore the
allegations are false.

13.That in reply to Para 17 it is important to mention here
that, the allegation of lifting of soils/morrum and cutting
down of trees are false it is because, those photographs
which have been annexed by the applicant are not the
photographs of the area allotted to the present answering

respondent.

14.That in reply to para 18, 19, 20 & 21 is concerned that the

allegations are no way concerned that the allegations are

no way concerned or related to the answering respondent

1aqing Directoy

TIAN RAMBALPUR PYT.LTD.
Mai

in any manner in whatsoever. The answering respondent
has not yet started working in the area after the letter of
acceptance was allotted to him. As mentioned above the
photographs are from of some other place than that of the
areas allotted to answering respondent , the averments with
regards to robust monetary mechanism revenue and police
administration to seize the machines and vehicles and to
initiate criminal proceeding is concerned , the answering
respondent has got nothing to say and in fact if any such
illegality are any of the person action may be taken but to
clarify the position the answering respondent has never

been engaged in any kind of illegal activities in any

manner whatsoever. \
|

Y
[ RADIF LA CUMAR MOHANTY
Notary, Cutiack Town
cegd.No-ON-04/1993

BHANTI CONSI *.:';"‘[/
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15.That in reply to Para 22 it is submitted that, the allegation
of habitual offender of illegal extraction of minor minerals
is false it is because the present answering respondent
never ever given a chance of being heard before the
competent authority who has imposed royalty and penalty
in any manner whatsoever.

16.That in reply to Para 23, 24 & 25 it is submitted that, the
applicant is claiming action against the erring persons
within 72 hours, but the applicant has miserably failed to
make out a specific case against the opposite parties in any

manner. The applicant has also failed to show what is the

cause of action for filing the present original application
and what is the damage caused to the environment
/applicant has not been awarded in any manner, hence the

original application is liable to be dismissed

Managing Direclay

A melo
Ui A Wl

17. That in reply to Para 26 it is submitted that, the allegation
of violation of Apex court judgement is false, as there is no

violation has been made by the present answering

SHANTI CONSTRUCTI

respondent in any manner whatsoever. Rather, the present
answering respondent has always acted as per the work
order issued to him by the competent authority.

18. That in so far as the averments made in the original
application in para 27, 28, 29, 30 is concerned the
answering respondent has utmost respect towards the legal
provisions of law, hence the answering respondent has
abided to all the provisions of law and acquired necessary
clearance and thereafter started the present business. The
answering respondent is very much conscious and sincere

N

PRAGIPTAKUMAR MRHANTY

Notary, Cuttack town

Reagd.Nc-ON-04/19935



229

— K

about protection of law and following them in order to
protect the environmental interest.

19. That in reply to Para 32 and 35 it is submitted that, the
averments made therein are not applicable to the present
casc in hand.

20.That it is to inform that the work order as has been issued
in favour of the railways in favour of respondent no. 13
has been withdrawn and the respondent no. 13 is no more
working or no more required to work in that said area so
the above present original application has already been
infructuous as against the answering respondent, i.e.
Respondent No. 13.

21. That in view of the above submissions and legal points
stated above, the Original Application is liable to be
dismissed.

22.That the averments made in the Original Application

which are not specifically denied are hereby denied.

= 1&3 That the Respondent No. 13 reserves the right to amend
i '{} the counter affidavit, to file additional affidavit and

N

'.
documents as and when necessary.

Z’That the facts stated above are true to the best of my

(BALPURPVT.LTD.

Identified by SHANT) CONSTRUCTIONSE
—
-B,wc,_ Q/Qv\a/\CQ\, Mw/' = Mazwgim aL)
Advocate Deponent ‘.kE)i,PTﬁ ﬁa"a"o
2 CL\ tta C,\K o Scolamnly sworn bgiore f):r\ w e
/Dt‘ Oq/D’]/ me b‘/,.-.-..n. ................ avtae lI?F’L C hr\,'(v\fb }7 A—L\A’O‘L%t’
b@hg!'f"x it 3 DV ssnssinisnans -n ------ 1 7,/01\/’

at Cutlzek Town ;,\m.d
K\;«\q bt )zpw
F;\. MORA WY Notary, Cuttack Town

Regd. No-ON -04/1995
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ANNEXURE- A 12,

.ﬂﬂ -

]

FAST COAST NATLWAY /

CONSTRUCTION ORGANISATION

CONTRACT AGRIEEMENT OF WORKS

1| (.(\I\lhﬂ' Alﬂjll'!‘““‘l]l N“. (_'5‘)/(‘[/Cun/lll/lll)!;/f’C()l!/Zﬂ?? Dld.z‘) ,{(12(,):221

2. [ Approximate  value  of | R8,49,40,13,4%4,06 (Rupees Forty Nine C”’f:" ?l;ty
contract — (In figures & | Elght Lakh Thirteen Thousand  Four Hundred Fifty
words) Four And Palse Six Only) —— ‘ :

A | Total Securlty Deposit (In | Re. 2,47,40,700/- ( Rupees Two Crore Forty Seven
flgures &owords) Lokh Forty Thousand and Seven Hundred anly) .

a. | Inlual D deposited by the | 32,85,700/- (Rupecs Thirty Two lakh Elghty Flvq
Contractor (dotalls of the | Thousand and Seven Hundred only) doposited as
deposit  with  amount In | Carnest Moncy bide IREPS reference 1D

| figures and words) | NE6164147082555/CKTOB69691_dtd,12.03.2022 .

5. | Balance S0 to be | 2,14,55,000/- ( Rupees Two Crore Fourteen lakh
recovered from the | FiftyFive Thousand only) will be recovered at the rate
contractor (In filgures and | of 6% from running on account bills of the contract till it

__|words) | reaches 5% of Contract Value, N ‘

6. | Performance guarantec & | Rs. 1,48,44,403.62 ( Rupees One Crore Forty Eighty
Penalty amount, If any | Lakh Forty Four Thousand Four Hundred Three And
deposited, Sixty Two Paise only) (3% of contract value) The

Contractor has submitted Performanca Guarantee in shape of
BG bearing No, 37870100000006 dated 14.06.2022 for
Rs.1,48,44,500/- valid upte 08.09,2023 and claim expiry
upto 08.09.2024 issued by Axis Bank, Khetrajpur,
Sambalpur ,Odisha

7. | Date of completion of work | 31.05.2023 l.e. 12 (Twelve) months from the date of
Issue of the acceptance letter (Acceptance letter issued-
vide No. ECOR-CONST-IIQ-ENGG /
ETCPMIIIBBS2022020/ 01538960055334 dtd; 01.06.2022

8. | Name of work Bhadrak-Nergundi 3" line project- Execution of balance
Earthwork and minor bridges in fiyover portion between
Byree-Kapilas Road ( Chk-1500 tc Ch-6200 from CSB of
Byree) of Bhadrak-Nergundi 3™ Line of East Coast
Railway”,

9. Estimate No, Allocation | No. CAO/CON/BBS/EST/0028C0Q
with  Plan  Head  of | Allocation: Cap - 1500 '
expenditure. G

Et: ér A ATl S
SO
/

ARTICLES OF AGREEMENT made this _ 2.5 {1, day of 0 ¢t2022 between President of
India acting through the Chief Engineer/Con/II1/Bhubaneswar of East Coast Railway
Administration hereafter called the "Railway" of the one part and M/s Shanti Construction
Sambalpur Private Limited, Badabazar, Bangalipada, Sambalpur-7638¢03

herein after called the "Contractor” of other part.

WHEREAS the Contractor has agreed with the Railway for performance of the above works
set forth In the Schedule hereto annexed upon the Standard General Conditions of Contract-
2022 corrected with correction slips upto the date of closing of tender, USSOR-2019
corrected with correction slips upto the date of closing of tender and the Special Conditions
and Specifications, if any and in conformity with the drawinas here-into annexed AND
WHEREAS the performance of the said works s an act in which the public are interested.

S1E%0

. NOW THIS ,Iwagyguﬁégmxmsssari that in consideration to the paymERts to Ba miade By <142

- Wl ;,-}/3"1 L
B Nrtar (g

Chinf Enginsar/Can.

~TAanaging HIERS

ors will duly perform the said works ir, the said-schedule set 'fokthi-~
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and shall execute the same with great: morm‘t*‘l‘-“\a care and accuracy In a workman like
manner to the satisfaction of the ‘\:mw.i\ and wiil cemplete the same in accordance with the
$did specifNcations and SAld drawlngs \and sald  condlitlons of contract on or before the -
31" May of 2023 ang wi mainmlr{lhr_\smd werks for a period as mentioned In the tender w
document from the Certified date of thel?completion and will observe, fulfill and keep all
the conditions therein mentioned (which shall be deemed and taken to be part of this
contract, as If the same have been fully set forth hereln), AND the Railway, both hereby
aQqree that If the Contractor shall duly perform the sald works In the manner afaresald and 5
observe and keep the sald terms and condltions, the Rallway will pay or cause to be paid to

the Contractor for the sald works on the final completlon thereof the amount due In respect :
thereof at the rates specified In the Schedule hereto annexed.

Encl: Tender document,
Acceptance Letter No.
ECOR-CONST-HQ-ENGG /

ETCPMINIBBS2022020 / 01538960055334 dtd; 01.06.2022

=

-

—
-For :g.\o's}Shanti Construction Chief Englneer/Con/III,
Ssambalpur Private Limited, ) E.Co. Rallway/Bhubaneswar
Address: (For & on behalf of Prasident of India)
Badabazar, Ban galipada,

Chief 6
Date

&
¢
: East chs‘t Rai, Go e
Ir\ =7 - -.-.L{?\.:(:LQ‘:L) o '
P

- ¢ <Y, Shubanes._‘.ar
e r W 41&/ :
J¥e *ZL‘“L_/I < 2.5fje )22

Signature of Witnesses (1) (to Signature of ontractor)
with address

IT 3:fios
Sambalpur-768003 =t Eﬂ (o= 11p)

, =
C,Wya‘ . \*":"-V

\
O™ e
Signature of \\'itnessté\s (2) \to Sig'ﬁ%tx\Wontractor)
with address ole MrOe\C

NSTRUCTION

— ~
~Hanaging Director
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ECOR-CONST-HQ-
ENGG

2nd Floor, North
Block, Rall Sadan,,
Samanta Vihar,
Chandrasekarpur

Bhubaneswar,
751017

Odisha, India

Letter No: ECOR-CONST-HQ-ENGG / Dated:
ETCPMIIIBBS2022020 / 01538960055334 01/06/2022

M/s SHANTI CONSTRUCTION
SAMBALPUR PRIVATE LIMITED-
SAMBALPUR

pAZAR BADABBAR, BANGALIPADA,

SAMBALPUR
SAMBALPUR- 768003 "
Odisha, India

Sub: Letter Of Acceptance

Ref: 1. Tender No. ETCPMITIBB S2022020@ng date
14-03-2022 12:00 for Bhadrak - Nergundi 3rd line
project- Execution of balance Earthwork and minor
bridges in flyover portion between Byree-Kapilas
Road (Ch-1500 to Ch-6200 from CSB of Byree) of
Bhadrak-Nergundi 3rd Line of East Coast Railway.

2. Your bid ID 13541331 datad 12/03/2022 19:28

. The Competent Authority has accepted your offered rates in
connection with the subject work. The total cost of the work at
the accepted- rates weorks out to Rs. 49481345406 (Rupeds
Fourty-Nine Crore Fourty-Eight Lakh Thirteen Thousand Four
Hundred And Fifty-Four Rupees And Six Paise Only)

A sum of R’s.32857ﬁ) deposited as Earriest Money vide
IREPS reference ID NEG616414782555 has been retained
towards initial Security Money for due and faithful fulfillment
of the contract, and the balance Security Money will be
recovered from the progressive bills @ 6 % of the bill amount
till it reaches 3 % of the contract value in terms of clause 11(1)
of Chapter-3 of Annexed Document.

DNSTRUCTIO@\'I\! You are requested to submit Performance Guarantee in the
PVT.LTOGrm as given in Clause 11 (4) of Chapter-3 of Annexed

naging Director*

Document equivalent to 3 % of the contract value amounting to

g At
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Rs. 1484440362 (Rupees One Crore Fourty-Eight Lakh Fourty-
Four Thousand Four Hundred And Three Rupees And Sixty-
Two Paise Only) within 21 days from the date of issue of Letter
of Acceptance, valid up to stipulated date of completion plus 60
days so that contract agreement can be executed. Extension of

However, a penal interest of 2% per annum shall be charged |
for the delay beyond 21(Twenty one) days, i.e. from 22nd day
after the date o issue of LOA Further, 1T the 60th day happens
to be a declared holiday in the concerned office of the Railway,

N .
The entire work shaj be completed within 12 month from
the date of issue of Letter of Acceptance.

Stipulation: The accepted rates of Sch. D & F should not be
taken for future reference in isolation. However, the accepted
rate of the same can be taken along with the rates of other
schedules for fiture reference, -

Note: Please acknowledge receipt of this Letter of Acceptance,

All Other terms and conditions, as stipulated in the tender
documents shal] be applicable. :

SUDHIR KUMAR PARIDA
CE/CON-1x/BBS
Dlgltally Signed

Yiew Signature Detajjs

Awarded Quantities And Rates

Item | Item Desc |Item Item | Qty |Unit | Escl, Advt.Value
Code|Qty [unit Rate | (%) (Rs)
(Rs)

Bid Rate// Bid Amount
"Unit Rate (Rs) .

- NN

SAMBALRO\: - vT 11D
M Qagr)ngo/irec:r

324017802.72

~oral L L5, y
Qu M«,Gﬂ‘*ﬂfml”
Chiaf T Coany

htlps:—//\mmrw. i reps.gov.in/cpsn/works/rds/publishLOAWo rksLetter.do?f\ction=\fie\\f§lib[ ishedLes. 01 -06-2079
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Schedule A-Execution of Earth work in cutting %o ‘
& filling (USSOR-2019) (Item Directory - Not Below |
Applicable) _J
Execution of =3 i
works as L . /
. detailed In Yiew Details At Par| 439524963.00
Schedule A. N o
Schedule Totals 324017802.72
Schedule B-Execution of Earth work and allied e %
works (Non-USSOR) (Item Directory - Not 52910000.00]11.52 Below] 96814768.00
Applicable)
Execution of \
works as N .
2 detailed in Yiew Details At Par] 52910?00.00
Schedule B .
Schedule Totals | =~ 46814768.00—
Schedule C-Execution of Bridge works ] % At
(USSOR-2019) (Item Directory - Not 30372495.00| 0.00 Par 30372495.00
Applicable) -
Execution of
works as - )
3 detatled tn View Details At Par 30372495.00
Schedule C . - e
Schedule Totals ) 30372495.00 )(
Schedule D-Supply and using of Cement 7 o At
(USSOR-ZDlQ) (Item Directory - Not 21076526.10|. 0.00 Par 21076526.10
Applicable) e
Execution of
4 i k.lfezsin View Details At Parl 21076526.10
Schedule D “/
Schedule Totals _ 21076526.101
Schedule E-Supply and using of Reinforcement e % At
Steel (USSOR-2019) (Item Directory - Not 480054900" 0.00( 52 48005400.00
Applicable)
Execution of
works as % -
5 detailed in View Details At Parj 4?005400.00
Schedule E |- o~
. Schedule Totals s 48005400.00 |
Schedule F- Execution of USSOR-2019 items = %
(Item Directory - Not Applicable) 29805761.31(36.00 Belo 19075687.24
Execution of !
6 Works as " View Details Atparl 29805761.31!
detailed In ~ I
Schedule F N __/ /‘[
Schedule Totals - 19075687.24|"
Schedule G-Watch and ward (Item Directory ’ < % At -
- Not Applicable) |_~"450775.00 0.00 Par 450775.00
Execution of
works as g . :
7 detailed in View Details At Parj 4507}00
Schedule G
Schedule Totals 450775.00(
5000000.00[ 0.00[_ |~ 5000000.00
S TR EH RN T
gy R e 3N
Managing Director Chigt £t - 3k i

N -

~wwwiirens.gov infevsn/works/tds/vublishl 0OA \\r'm'kchl:ez:da'?,\Cti{-,n:\!; wiPublished e Olae-2020



Schedule H-Unfarseen item USSOR-2019
(Item Directory - Not Applicablae)
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% At
Par

Executlon of
unforeseen
items works
which Is not
Included In
above Sch.A
to G but
Included In
USSOR-2019
except

Lump Sum At Par

/

500000%0

1

banned ]
itemsin

them.

Schedule Totals

pd
N/SODUOOO.OO

Total Value

627145920.41)"

494813454.06

(%)

Rebate on Total Value

0.00

Net Bid Value

l

494813454.06| -

Item Breakup

o

SHANT
SAMB

https '/f‘\._\«uw.ireps.gov.in/epsn/works/tds/pubI isl

formation, trolley refuges, side
drains, level crossing approaches,
platforms, catch water drains,
diversion of nallah & finishing to
required dimension and slopes to
obtain a neat appearance to
standard profile incluslve of all
labour, machine & materials and
removing & leading all cut spolls
elther to make spoll dumps beyond
10m from cutting edge or for filling
in embankment with leads within 2
km on either side of cutting edge,
lifts, ascent, descent, loading,
unloading, all taxes / royalty, .
clearance of site and all Incidental
charges, bailing & pumping out
water, IF required, etc. complete as
per directions of the Engineer-in-
Charge. The work is to be

executed as per latest / updated
edition of "Guidelines for
Earthwork in Railway Projects”
issued by RDSQ, Lucknow. Cut
trees shall be property of Rallways
and to be deposited In the rallway
godown unless specified otherwise
in the Special Conditions of
Contract. {Note - (i) All usable

mOr\WorksLetter.do ?Action=

Schedule | A-Execution of Earth work in cutting & filling (USSOR-2019)
Item - 1 | Execution of works as detailed in Schedule A.
. Item ] .
S No. No Description of Item Unit Qty Rate Amount
1 1 Earthwork in cutting (dassified) in | cum 4000 136.18 544720.00

e
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|

carth aristng from cut spolls shall
be led Into hank formation and
Unusable spolls shall be dumped /
stacked (1) All hard rock and
boulders not fit for filling will be
stacked by the contractor and will
be property of the flallways. Yn all
conditions and classifications of soil
except rock, USSOR 2019 Item
No:011010/011011

Extra for leading of Cut spoll every
one km beyond original lead of 2 4000

2 2 km over ltem no, 011010 USSOR- HE

2019 Item No:011016

52
n
Q0

22360.00

Earthwork in filling In
embankment, gulde bunds, around
buried type abutments, bridge
gaps, trolley refuges, raln bunds, If
provided, platforms etc., with
earth, suitable for embankment as
per RDSO latest Speclficatlons and
guidelines GE: G-14 of Soll Quality
Class SQ1, excavated from outside
rallway boundary entirely arranged
by the contractor at his own cost
Including all leads, lifts, ascents,
descents, crossing of nallahs or
any other obstructions. The Item
shall Include demarcation and
setting out of profile, site
clearance, removing of shrubs,
roots of vegetations growth, heavy
grass, benching of existing slope of
3 3 old bank, all handling/re-handling, cum 20000 367.00 7340000.00
spreading In layers with motor
grader, bringing the molisture
content to OMC, mechanical
compaction to specified density
and dressing of bank to final
profile as a complete job. The
payment shall be made as per
finished profile and the rate shall
Include all costs including taxes,
octrol, royalty etc. except for
mechanical compaction which shall
be paid extra under relevant item.
Cut trees shall be property of
railways and to be deposited in the
railway godown unless specified
otherwise in the Special Conditions
of Contract. USSOR-2019 Item
no:012010

4 4 Earthwork in filling in
embankment, gulde bunds, around
buried type abutments, bridge
gaps, trolley refuges, rain bunds,if
provided, platforms etc. with

cum | 800000 443.23| 354584000.00

SHA USFIDNsuitable for embankment as _
SA H rIptﬂ'BDSO latest Specifications and Wtﬁ/n M
TSRS )
B Managing Diractor ST Engineer/Ce
5H, ¥,
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guldelines GE: G- 14 of Soll Quallty
Class 5Q2, ex avated from outside
raitway boundary entirely arranged

by the contrac Lor at his own cost
Including all leads, lifts, ascents,
descents, Crossing of nallahs or
any other obstructions. The Item
shall include demarcation and
setting out of profile, site
clearance, removing of shrubs,
roots of vegetations growth, heavy
grass, benching of existing slope of

old bank, ar handnng/re-handllng,
Spreading inlayers with motor
grader, bringing the moisture
content to OMC, mechanical
compaction to specified density
and dressing of bank to final
profile as a complete job. The
Payment shall be made as per
finlshed profile and the rate shall
include all costs including taxes,
octroi, royalty etc.except for
mechanical compaction which shall
be pald extra under relevant item.
Cut trees shall be property of
railways and to be deposited in the
railway godow nunless spedfied
other wise in the Spedal
Conditlons of Contract, Note:
Payment under this item shall be
made only upto the thickness as
appraoved by Engineer-in-Charge.
Any additional thickness executed
shall e pald under the item of
Earthwork in filling In embankment

for Soil Quality Class SQ1. USSOR
2019 Item No:012020

SHANT! ¢
- SAMBALPL,

htins wany, irens.ggy ] in/eosn/wo

hitps:/hwww.ireps.gov.ivepsiu ...

S Earthwork in filling In
embankment, gulde bunds, around
buried type abutments, bridge
gaps, trolley refuges, raln bunds, If
provided, platforms etc. with
earth, suitable for embankment as
per RDSQO latest Spedifications and
guidelines GE: G-14 aof Soil Quality
Class SQ3, excavated from outside
rallway boundary entirely arranged
by the contractor at his own cost
including all leads, lifts, ascents,
descents, crossing of nallahs or
any other obstructions. The Item
shall Include demarcation and
etting out of profile, site
girance, removing of shrubs,
of vegetations growth, heavy

henching of existing slope of

all handllng/re-handllng,
Managing Director layers with motor
. " Lthe molsture

cum

tks/tds,

\

ke A e

15500 474.20

7350100.00
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content to OMC, mechanical
compaction to specified density
and dressing of bank to final
profile as a complete job. The
payment shall be made as per
finished profile and the rate shall
include all costs Including taxes,
octroi, royalty etc. except for
mechanical compaction which shall
be paid extra under relevant Item.
Cut trees shall be property of :
railways and to be deposited in the
railway godown unless specified
otherwise in the Special Conditions
of Contract. Note: Payment under
this item shall be made only upto
the thickness as approved by
Engineer-in-Charge. Any additional
thickness executed shall be paid
under the item of Earthwork In
filling in embankment for Soil

Quality Class SQ1 USSOR 2019
Item N0:012030

335

— X7~

Page 7 or 16

26

Extra for mechanical compaction of
soil in embankment with
contractor's rollers of suitable
capacity, type and slze to achieve
specified density as per
specification, testing as per IS
codes Including cost of water, T&P,
consumable and all labcur as a
complete job. The work is to be
executed as per Latest edition of
"Guidelines for Earthwork in
Railway Projects" issued by RDSO,
Lucknow. USSOR-2019 Item
No:012040

cum

847000

22.31

18896570.00

Ma%Q""Q Director

Providing of Blanketing cver
finished formation as per latest
RDSO specifications and
procedures by supplying materials -
of approved quality, Spreading in
layers nat exceeding in 30cm in
thickness in loose conditions and
leveling by motor grader and
compacting by vibro roller of
required capacity upto desired
degree of compaction, finishing to
correct profile with all iead and lift,
complete in all respect te the
satisfaction of the Engineer-in-
Charge. Rate Includes all {abour,
material, tools, plants, machinery,
testing equipment, testing
charges, taxes, Royalties, Octrol
etc. and all other incidental
charges including
compaction.Note:( i) The work
shall be carried out as per RDSO

Guidelines and specifications for

AW e oy indenen Aoork e e /ool b T O A W mele o T aria,

cum

1~D L T

11500

2213.86

25459390.00
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Deslgn of Formatlan for Heavy
Axle Load (Report No,RDSO/
2007/GE: 0014 of November,
2009) for mechanlcally produced
blanketing materlal for Rallway
Formation.(Il) The Quality Control
tests as prescribed vide
RDS0O/2007/ GE:0014 with up to
date amendment shall be arranged
at site by the Contractor, for which
no separate payment will be made.
(ill) The tenderer Is requested to

—
—

I'n ol 16

go through speclfications of
blanketing materlal as per GE-
0014 RDSO spccifications. The
blanketing materlal Is expected to
be manufactured In quarry/ slte
with pug mill type blender from
stone crushed material of required
quality as per specification with the
grading falling In the enveloping
curve. The rate includes the CBR
tests, Los Angels Abraslon test,
Impact tests, Atterberg limits,
Graln size analysis, MDD and all
quality tests as per specifications
to be carried as per the laid down
frequency on blanketing material/
compacted finished blanket
surface. (Ilv) Measurement will be
made on finished profile after
compaction. USSOR 2019 Item
No:012050

Providing and removing
barricading with the help of
portable fencing along running
track where work Is to be done in
close viclnity of track. Fencing shall
conslst of self supporting steel
angles of size 50mm x 50mm x
6mm, 1.5m long provided with
hooks etc. and embedded In CC
1:2:4 block of size 0.23m x 0.23m
X 0.23m placed at ¢/c distance of
2m along track. 12mm dla rods In
three horizontal layers shall be
tack welded with angle Posts.
{Note : Released material wlll be
property of the contractor after
completion of work. Cost of
cement to be pald separately}
WIth provislon of one 50mm wlide
retro-reflective tape In horlzontal
direction, duly secured/tight with
vertical posts USSOR 2019 Item
No0:013100/013101

Metre

200

245.72

49144.00

9 9
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Turflng / planting, Including all
lead & lIft and watering as required
until properly rooted with. Note -

100
Sqm

Inltlally payment of only 40% will

190000

7449.41
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be made. Balance 60% will be pald
only after 3 months of
malntenance perlod, If the turfing
Is properly rooted. Turfing with
sods, 10cm thick and 20cm square
closely lald. USSOR Item
No:013050/013051

27
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]',h;:;‘ 9ol 1o

,,)(\ bl

10

10

Supplying, laylng Non-woven
Needle Punched and Mechanlically
or Thermally bonded type
Geotextile for use as
Separator/Flitration for Rallway
formation as per RDSO
Specification No.
RDS0O/2018/GE:IRS-0004 - Part I
made of Polypropylene /
Polyethylene / Polyamide or
combination there of having
apparent opening size of 85
microns and elongation at fallure >
50% In both dlrections including
transportation labour, lead & lift
complete as directed by Engineer
in-charge. On top of sub grade or
prepared sub grade before laying
blanketing layer with minlmum
strengths in Grab test, Trapezoidal
Tear test and Puncture test of
700N, 250 N and 1800 N
respectively. USSOR 2019 Item
N0:014010/014011

sSqm

40000

278.12

11124800.00

Total

439524963.00 F

Schedule

B-Execution of Earth work and allied works (Non-USSOR)

Item - 2

Execution of works as detalled In Schedule B

S No.

Item
No

Description of Item

Unit

Qty

Rate

Amount

Rolling the excavated surface at or
below_natural ground level with
Contractor's roller (minimum 4
passes) and to bring it within +_
50 mm of the required cross
sectlon. Rate includes all lead, lift,
loading, unloading, descent,
ascent, labour, materlals, tools &
plants, equipments, consumables,
machineries, taxes, royalty,
Incidental charges, complete as
required.

Sgm

100000

5.00

500000.00

—

Ity s /o

e

-t

Compaction of embankment slope
using hydraulic slope compactor
attached to Excavator by dolng 2
or more passes as required to get
firm and neat compacted slope of
embankment as directed by

%&g)&gmeer, This item Is Inclusive of

ren, materials, equipment,

Managing Director

onvvoandemenfael el o b Oy N el

Sgm

190000

15.00

2850000.00
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watering arrangement, fuel ete.
complete. Note: Dally record of
compaction in chalnage from
starting to ending shall be jointly
slgned by reprresentatives of )
Engineer and Contractor.

Supplying, filling contractor's sand + 4
of approved quality or gravel with
uniformlity coefficient not less than
2 with sufficiently large size and
strength and watering till e
Saturatiomimtayersrotexceeding—

600 mm depth In loose state In
formation below or above natural S
ground level or as directed to
dimension and slopes shown in e
cross - section sheets or as

directed by the Engineer-incharge.
10 T Vibrator roller shall be used
to compact up to the required . /f\
relative density (minimum 70% of

the relative density obtalned as }
per 15:2720 Pt.IV-1983) for layers
3 4 below the ground level or In cum | 120000 413.00 49560000.00
contlnuation up to bottom of earth ' ’
layer. For sand layer In between .
the earth layer (l.e. In case of.
sandwich construction) vibratory
roller shall be used for compaction '
to achleve minimum 70% relative
density. The number of passes for
achleving 70%.relative density ’ -
shall be decided by field trial. ]
Note :- (a) Payable quantity shall
be derived from theoretical cross
sections. A deductlon of 5% shall ]
be made towards shrinkage from
the compacted theoretical cross ]
section area. (b) No payment far i .
compaction shall be pald for this b ]
item. ' N J
)

=

Total '52910000.00/

Schedule | C-Execution of Bridge works (USSOR-2019)

Item - 3 | Execution of works as detalled in Schedule C

S No. ﬁsm Description of Item Unit Qty Rate Amount 4
1 1 Earthwork in excavation by cum 6100 173.46 1058106.00 ]
mechanical means (Hydraulic .

Excavator) /Manual Means for
foundations and floors of the
bridges, retalning walls etc.
Including setting out, dressing of
sides, ramming of bottom, getting
out the excavated material, back

filling In layers with approvad ' . /
-/%.\l materlal and consolldatlon of the : 1W
layers by ramming and watering VT G
(lanaging Director . - Chiaf rf{'} ﬂ.‘r-ff'if,'..': Hi

ey b -
Rl
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ete. including alf lft, disposal of
surplus soll upto o lead of 300m,
all types of shoring and strutting
with all labour and material
complete as per drawing and
technlical speclfication as directed
by Engineer in charge. Note: This
itern will be used for excavatlon
work In connection with other
miscellancous works also. like slde
dralns, foundation for OHE masts
and other miscellancous structures
in connection with Gauge
Conversion, Doubling, New lines,
All kinds of soil. USSOR 2019 Ttem
No:022010/02211

X -

Papge 11 ol 16

q)j"}

Providing and laylng In poslition
machine batched, machine mixed
and machine vibrated Deslgn Mix
Cement Concrete of specified
grade (Cast In- Situ) using 20mm
graded crushed stone aggregate
and coarse sand of approved
quality for the following Relnforced
cement concrete structural
elements up to helght of 10 m
from foundation top level,
Including finishing, using
Admixtures In approved
proportions (as per,15:9103), to
modify workabillty & other
propertles without impalring
strength and durabllity complete
as per specifications and directlon
of the Enalneer In charge. Payment
for cement, relnforcement,
shuttering shall be pald extra.
Wing wall and Return wall, USSOR
2019 Item No:022050/022052

1940| 3715.10

7207294.00

Providing and fixing Weep Holes In
Abutments, Wing walls and Return
walls etc.,of new bridges with
110mm dia UPVC pipe Type A ISI
marked with all contractor's men,
material, transportation, all taxes
as per specifications and as
directed by Engineer-in-Charge.
USSOR 2019 Item N0:022070

500

202.61

101305.00

Providing and laying In position
machine batched, machine mixed
and machine vibrated Design Mix
Cement Concrete of specified
grade (Cast in- Situ/Pre-cast) In
bottom/top slab, side walls, toe
wall and sumps haunch filling head
walls or any other component
using 20mm graded crushed stone
Ofjgreqate and coarse sand of
hpproved quality of RCC box of any

Managing Director

2700
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Page 12 of 16

slze Includin

In appraved
15:9103),

g finlshing, Admixtures
proportlons (as per

to modify workabllity &
other properties without Impalring
strength and durability, complete )
as per drawlngs and technlcal

Speclfications as directed by )
Engineer In charge. Payment for

cement, reinforcement and
shuttering shall be made extra. )
USSOR 2019 Item No:024010

SUPPYITg of Stomeboutders ' —
5 5 welghing not less than 35 kg each

| at specified bridge locatlons. cum 2700| 1271.04 3431808.00
USSOR 2019 Item No:051030

Providing and laying Pitching with
Stone Boulders, weighing not less -
than 35kg each with volds filled
with cement sand mortar 1:4 on . o
slopes laid over prepared filter .
media including boulder apron lald
dry in front of toe of embankment :
6 6 complete as per drawing and cum 1200| 3907.27 4688724.00
Technlcal Specifications (filter

media to be pald separately under
the relevant item). Rate is
excluding cost of cement which
shall be paid extra under relevant
item. USSOR 2019 Item
No:051070

Supply and laying of coarse sand
including consolidation with all
labour, lead, lift, tools, plants,
crossing of tracks as per drawing
and technical specification as ..
7 7 directed by the Engineer in charge

In case loose slush Is encountered
at site of foundation before casting
the foundation or laying the

Y
filtering media , USSOR 2019 Item
No:052040 '

cum 1700| 1541.61 2620737.00

Providing Boulder Backing behind
wing wall, return wall, retalning
wall with hand packed boulders &
cobbles with smaller size boulderc'!s .
toward the back Including all lead, d
8 . 8 lift, labour & other Incidental _ cum 2700 440.53 1189431.00
charges as complete work in all
respect. Payment for
boulder/cobbles will be done extra.
USSOR Item N0:052270

9 9 Supplying and fllling 50 kg size Each 2000 22.16 44320.00
empty cement polythene bags with

Rly.

Ballast/moorum/earth/Sand/quarry _

dust etc. placing the filled bags on R

SHANTI CONSTRIJeTioN the high banks /bridge [(',ﬁmt’/

SAMBALR /Ez{%% al

approaches/nominated place etc. - STA. mr il
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dumping and spi eading at the
nominated locations to profile
under black perlod with all
contractor's labour, tools, plants.
Joading, unloading, filling,
spreading Including all lead/Iift etc.
complete and as directed by the
Engineer In charge at site Including
crossing of track where necessary,
USSOR 2019 Item No:211240

p—

37 L- Page 130t 16

Total

30372495.00

Schedule

D-Supply and using of Cement (USSOR-2019)

Item -4

Execution of works as detailed In Schedule D

S No. No

Item

Description of Item

Unit

Qty

Rate

Amount

Supply and using Cement at
‘Worksite, Pozzolana Portland
Cement, USSOR 2019 Item
No:025060/025063

MT

2670

7893.83

21076526.10

Total

21076526.10

Schedule

E-Supply and using of Reinforcement Steel (USSOR-2019)

-

Item -5

Execution of works as detailed in Schedule E

S No. No

Item

Description of Item

Unit

Qty

Rate

Amount

Steel reinforcement for R.C.C.
work including straightening,
cutting, bending, placing in
position and binding all complete,
Thermo-Mechanically Treated bars
of grade Fe-5Q0D or more. USSOR

2019 Item No:025070/025072

Kg

570000

84.22

48005400.00

Total

48005400.00

Schedule

F- Execution of USSOR-2019 jtems

Item -6

Execution of works as detailed in Schedule

S No. No

Item

Description of Item

Qty

Rate

Amount

1 1

SHANTI

SITRUCT)

Supplying fabricating and erecting
welded and/or bolted and/or
riveted steel work in bullt up
sections, trusses and framed work,
staging, racks etc.for Steel
Structures other than bridge
girders, using RS], tees, angles
and channels/flats, plates, gussets,
round or square bars, cleats, bolts
etc., with contractors own steel
including cutting, bending,
straightening, drilling, rlveting,
sting, fixing, erecting, welding,
olting etc., with Providing
stiffeners wherever required as per

Managing Director
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of coal tar or bitumen confirming
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Page 14 o

approved drawing including
applying a priming coat of a
approved steg] primer with all
contractor's Materials, labour,
tools & pPlants, lead & lift Including
Crossing of tracks if required etc,,
complete as per specification and
as directed by Engineer—lmcharge.
USSOR 2019 Item no:041390

Providing and applying two coats

WISTITT 7 1atest: VETSIOTT UTT the
top and sides of RCC box/slabs @
2. 2 1.70 kg/sqm after cleaning the Sgm 6000 136.22 | - 817320.00
) surface with all labour and

materials complete job as directed
by the Engineer. USSOR 2019
Item No:025020

Centering and shuttering induding
strutting, propping etc, and
removal of form for :All types of
bridge sub-structures, e.g. pier,
abutment, wing wall, retaining
wall, RCC box type foundations, 5
3 3 Abutment cap, Pler Cap, Inspection Sgm 11600 612.20 7101520.00
Platform & Pedestal over Pier cap,
Fender wall, Dlaphragm wall etc,
upto 5m above ground level
USSOR 2019, Item
no:025030/025031

Centering and shuttering induding
strutting, pPropping etc, and
removal of form for : All types of
bridge super-structures, e.g. slabs,
4 4 I-girders, T-girders, Box girders Sqm | 1500 794.73 1192095.00
etc. upto Sm above ground level,
USSOR 2019 Item
No0:025030/025032

Supply and laying of quarry dust
including consolidation, supply of
all materials, labour, lead, lift,
tools, plants, crossing of tracks. as
per drawing and technical
specification as directed by the
5 5 Engineer In charge In case locse cum 300 665.26 159578.00
slush Is encountered at site of
foundation before casting the
foundation or laying the filtering
media, USSOR 2019 Item

no:052030 : .
: -
6 6 Providing and laying of filter media cum 6700 2662.31 17837477.00
consisting of granular materials of

GW, GpP, sSW groups as per
IS:1498 (latest) In requlired profile
behind boulder filling of
abutments, wing walls / return

) IQNvalls etc, above bed level with al|
p- ¢

0.labour and material complete job

AFPRPTT (afory)) )
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as perdrawing and technlcal
speclfication of RDSO Guldelines.
{ USSOR 2019 Item no:052170

Palnting the HFL mark and Danger
level mark, year of HFL on bridge
abutments and plers with ready
mixed paint as per standard In two
7 7 coats over one coat of primer with | Each 16| 252,18 4034.88
all materials, labour, tools,
scaffolding, all lead and lift etc.
including writing complete. USSOR
2019 Item no:052220

Providing cast In situ bridge
number plaques as per Rallway
drawing Iin cement concrete 1:2:4
mix using 20mm hard stone
aggregate embedded In 30mm
notch in Bridge parapet coping
duly engraving the letter and
figures and an arrow indicating the
8 8 direction of flow and finishing the Each 26 762.65 19828.90
top exposed surface with cement
mortar 1:3, painting letters and
figures with two coats of black
enamel paint on two coats of white
background with all labour, tools,
cement, paint etc. with all leads
and lifts. USSOR 2019 Item
no:052230

Providing cast in-situ plaques for —_
bridge foundations details of size
45cmx45cmx5cm in cement
concrete 1:2:4 mix using 20mm
hard stone aggregate embedded in
30mm deep notch over abutment
& piers, engraving the letters &

9 9 figures with CM 1:3 and finished Each 11| 1069.79 11767.69
smooth including palnting letters
and figures with 2 coats of black
enamel and plaque with white
enamel with all labour, toals,
cement, paint, curing etc. as a
complete job. USSOR 2019 Item
no:052240

Dewatering of natural or
accumulated water from any

location. Payment to be done for HP
10 &0 Horse power of pump multiplied by | Hour 3000 50.62 151860.00
pumpling hours, USSOR 2019 Item
no:052280

Total 29805761.31
Schedule | G-Watch and ward ' el

Item -7 | Execution of works as detalled In Schedule G

Item
gl NG escription of Item Unit R R
.t' ﬁaﬁgAFE jru ,RL&JON P - Qty a/ta
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Executlon of miscallaneous works
ke watchman dutles for SSE/JE
(Con)/Woarks/P.way/Dridge during
day/nlght assisting the supervisor
at site during survey, Inspactions
and measurement of works ectc.
with contractors skilled men as
directed by Englneer-in- charge.

Man-
Daya

—2%— "

1065 H0 00 JO76RN 00

Execution of miscellancous works
like asslsting the supervisors for
SSE/JE(Con)/Works/P,Way/Bridge

2 2 at site during survey, Inspectlons
and measurement of works ctc.
with contractors high skilled men
as dlrected by Englneer-In-charge.

M
Tan

Days

365| 666.00 343090.00 |

Total 450775.00

SHANTI CONSTRUCTION '
. "SAMBALRUR PVT.

\ /
P dairfg Directar

—_
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

§.0. 1224(E).—WHEREAS. vide the Mincral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hercinafter referred to as MMDR Act) has been
amended with effect from the 10" day of January, 2020 and, infer alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted:

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessec for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anytl-ﬁng,
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land. in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary 1o align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14" September, 2006 (hercinafter referred to as the EIA
Notification. 2006):

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E). dated the 29 November, 2019, hereby makes the following further amendments in the ETA Notification,
2006, namely:-

In the said notification.-
(1) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new Icase or till the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(i1) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
t}hc successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(111) for Appendix-IX, the following Appendix shall be substituted, namely:-
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" “APPENDIX-IX
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE
The following cases shall not require

Pror Enviconmental Clearance, namely:-
1.

1:\“-4 shon of \ Y » o int -
action of onlm.-u) clay or sand by manual mining, by the Kumbars (Pottcr) to prepare carthen pots, lamp,
toys, ete.as per their customs.

Extraction of ordinary clay or sand by manual mining, by carthen tile makers who prepare carthen tiles.

i

) ’ S, - " . - -
Removal of sand deposits on agricultural field atter flood by farmers.

Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work m village.

o

Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds

undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

Extraction or sourcing or barrowing of ordinary carth for the lincar projects such as roads, pipelines, etc.

Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

7]

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU0(16) MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

10.  Digging of wells for irrigation or drinking water purpose.
11. Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

12. Excavation of ordinary carth or clay for plugging of any breach caused in canal, nallah, drain, water body.
¢te.. to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

3. Activities declared by the State Government under legislations or rules as non-mining activity.”
[F.No. Z-11013/47/2018-IA.TI (M)]
GEETA MENON, Ju. Secy.

Note: The principal notification was published in the Gazette of India. Extraordinary, Part 11, Section 3, Sub-section (ii)
vide number $.0. 1533 (E). dated the 14" September, 2006 and subsequently amended vide the following numbers:-

1. S.0.1949(E), dated the 13" November, 2006;
2. S.0.1737(E). dated the 11" October, 2007;

3. S 0. 3067 (E), dated the 1™ December, 2009;
4. S.0.0695(E), dated the 4™ April, 2011;

5. S.0.156(E). dated the 25" January, 2012;

6. S.0.2896 (E), dated the 13" December, 2012;
7. S.0. 0674 (E). dated the 13" March, 2013;

8. S.0.2204 (E), dated the 19" July, 2013;

9. S.0.2555(E), dated the 21* August, 2013;
10, S.0.2559 (E), dated the 22™ August, 2013;
11, S.0.2731(E), dated the 9" September, 2013;
12, S.0.562 (E), dated the 26" February, 2014;
13, S.0.0637 (L), dated the 28" February, 2014;
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,J 14,

15,
16.
17.

S.0. 1599 (1), dated the 25™ June, 2014;

S.0. 2601 (1), dated the 7™ October, 2014;
5.0 2600 (E), dated the 9" October, 2014;
5.0, 3252 (). dated the 22" December, 2014
S.0.382 (1), dated the 3 February, 2015;
S.O.811 (L), dated the 23" March, 2015:
S.0.996 (), dated the 10™ April, 2015;
S.OCT142 (B). dated the 17" April, 2015:
SO 1141 (), dated the 29™ April, 2015;

S.0. 1834 (L), dated the 6™ July, 2015,
S.0.2571(5), dated the 31 August, 2015;
S.0. 2572 (L), dated the 14™ September, 2015;
S.O. 141 (E), dated the 15" January, 2016;
S.0. 648 (2). dated the 3rd March, 2016:

S.0. 2269(E). dated the Tst July, 20106;

S.0. 2944(5), dated the 14" September, 2016;
S$.0. 3518 (E). dated 23" November 2016;
S.0. 3999 (L), dated the 9™ December, 20106;
S.0. 424 1(E), dated the 30™ December, 2016;
S.0. 361 1(E), dated the 25" July, 2018;

S.0. 3977 (E), dated the 14" August, 2018;
S.0. 5733 (E), dated the 14th November, 2018;
S.0. 57306 (E), dated the 15th November, 2018;
S.0. 5845(E), dated the 26th November, 2018;
S.0. 345(E), dated the 17th January, 2019;

S.0. 1960(E), dated the 13th June, 2019;

5.0. 2306(L), dated the 16th January, 2020;

5.0. 751(E), dated the 17th February, 2020; and
S5.0. 1223(E), dated the 27th March, 2020,
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STATE POLLUTION CONTROL BOARD, ODISHA

l”*-‘?»x”‘l?‘.‘cttt of Forest X | nvironmen:, Govt af Odisha)

) . -

Paribesh Bhawan, A/l I8, Nilakantha Nagar, Uait-VIIJ
Dhubaneswar — 781012

No S8 /IND-1I-NOC- Misc.-170 Date _(\{- 01 D00 |

RESOLUTION

POLICY DECISION FOR APPLICABILITY OF CONSENT OF THE BOARD FOR

EXTRACTION OR SOURCING OR BORROWING OF ORDINARY EARTH FOR
THE LINEAR PROJECTS SUCH AS RCADS, PIPELINES ETC.

1. The Beard in its 113" meeting held cn 11.3 2016 decided tc include all the minor
minerai Mines inespective of areas under consent acministraticn of the Board
under Water (PCP) Act. 1974 and Air (PCP) Act. 1981 as per order of the Hon'ble
NGT. EZB Kolkata. dated 1.2.2016. Accordingly. a resolution was brought cut

vide No. 5803. dated 3C.3.2017

2. Al the rnor mineral mines urespective of areas was brought under consent
administration of the Soard as per the order of the Hon'bie NCT. EZB. Kolkata

dated 122018 as lhese were required envirsninental clearance as per EIA

Notiticabon, 2006 and amendrnent therzailer.

3 The MoEF&CC. Govi of India has exempled environmental clearance for
extracuon or sourcing or corrowing of ordinary earih for the linear projects such as
roads. pipelines etc. and accaidingly, issued amended EIA notification vide S.0.

1224(E ) dated 28.3.2020

I

in light of amended EIA nctification vide S.0. 1224(&) dated 28.3.2020.

In pursuance ¢f the decision taken in 121% Beard meaeting held on 15.10.2026 and in
partizl modification to the recolution No 5803, dated 30 3.2016, extraction cr sourcing
or borrevaing of ordingry eaith for the linear prolect such as roads, pipeline etc. are
exemptad from Consent Administraticn cf the Board under Water (PCP) Act, 1974

and Air iPCP) Act. 1681

This resciution will come into force with irmmediate elfect.

]

By crdar of the 80({&‘.

The matier was discussed in 121% meeting of the Board held on 15.10.2020 and
the Board decided for exemption of consent of the Board for extraction or sourcing
or borrowing of ordinary £arth for the linear projects such as roads, pigelines elc.

N
“Qj_.h—: ot

IMember Secretary
P.T.O..
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Memo No.__ " ! _idateoq.eh 26
Copy forwarded to the Acditicnzl Chief Secretary to Gowt, Forest &
Environment Department. Govt. of Odisha. Bhubaneswar for kind information and
necessary action

!
. Membe Secrztary
Memo No._ "~ K- date 0F-els In2l
Copy forwarded to the Pnncipal Secretary to Govt, Steel & Mines
Depanment. Govt of Odisha, Bhubaneswar for kind information and necessary

action w . P

. 1‘-l\1
Memper S‘ecretary

Merno Noo 6 & idateni-ols 202 '
Copy forwarded to the Principal Secrefary, Revenue and leaster
Management Department, Govt. of Qdisha. Bhutaneswar for kind information and

necessary action . ’/—/p
L ¢ L

gL
Member Secretary

Memo No. cid MdateNEADI Qpad
Copy forwarded te the Drrector {Env )-cum-Special Secretary to Govt., Forest
& Environment Depariment. Govt. of Odisha. Bhubaneswar for kind information and

recessary aclion

Qinq /7
b

Lesaaastl
Mem Secretary

Memo No.___ (% idate Y. 0. 2001
Cepy forwardad o All Chief Env. Engingers / All Chief Env. Scientists/ All Sr.
Env. Engineers / All Sr. Env. Scientists/ All Env. Engineers / All Env. Scientists / All
Regiona! Officers / Sr. Law Cfficer-L-l1l / Addl. Administrative Officer, SPC Board,
Cdisha. Bhubaneswar for information and necessary action.
lo oA

= fet
Memher Secretary

Memo No.__ 04 jdate dy-0i-262)

Copy forwarded to Env. Engineer-cum-System Administrator, IT Cell,
SPC Board, Bhubaneswar for information and necessary action. She is
requested to upload the Resolution in the website of the Board

oL \?
o} o . R Member Secretary
Memo No. _F0 _idate OF el 200
Copy to concerned file for record. ?

-
mber Secretary
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GOVEF By Fax/e-mall
By JOVERNMENT OF ODISHA
REVENUE AND DISASTER MANAGEMENT DEPARTMENT

No. RDOM-MMS-POLICY-0002-202 .. 1S - ' '
No. LICY-0002:2020- 33 /4 /RSDM Dated =3 06 202,
Sri Biranchi Narayan Dash
Deputy Socratary to Government
To

All Collectors

Sub: Exemplion from requirement of cnvironmental  cloarance and Consenl
Administration for extraction or sourcing ot borrowing of ordinary earth for the
linear projects such as roads, pipelines, eotc.

Madam/Sir,

In inviting a reference to the subject cited above, | am directed to say that the
MoEF & CC. Government of India has exempted environmental clearance for
extraction or sourcing or borrowing of ordinary parth for tho linear projects such as

roads, pipelines ete. and accordingly, issued amended EIA Notification vide S.0.

No. 1224(E) dated 28.03.2020. (Copy Enclosed)

In pursuance to the said Notification, State Pollution Control Board, Odisha
has exempted from Consent Administration of the Board under Water (PCP) Act,
1074 and Air (PCP) Act, 1981 for extraction or sourcing or borrowing of ordinary
ecarth for the linear project such as roads, pipelines ete. vide their Resolution No. 363
dated 7.1.2021. Copy of the Resolution of the State Pollution Control Board, Odisha
in this regard is enclosed herowith for information and necessary action,

Itis therefore requested to take appropriate action in the matter accordingly.

Yours faithfully,

—

= Deputy Secretary to Government
MemoNo. 5} 77 /RsOM.dated =3 [LL 202
Copy along with copy of the enclosures forwarded to Secretary, Board of
Revenue, Odisha, Cuttack / all Revenue Divisional Commissioners for information
é"\"V'}ﬂ‘r ) ]"‘f~;-‘
& -— D" - »
= =i - _ Deputy Secretary 1o Government
Memo No. 2778 /ReDM.dated o9 | LD £
Copy along with copy of «the enclosures forwarded to all Sub-
Collectors/ all Tahasildars for information and necessary action, -
,\,\/\\'Ll

and necessary action.

: e ?—l "‘»--l 3
.T__ Depuly Secretary to Government
Me o Sl - M. date o - 1% DR °
mo No. 2,77 3 CE /R&D.M. dated h~.3 FLL q(] ‘

Copy along with copy of the enclosures forwarded ' Joint Secretary Ie of e-
Governance Branch with a request o upload the same in Revenue & DM
Department website,

S
L ,h,ﬂ_}l‘

Deputy Secretary to Goverhment



